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(ग) आयकर अिधिनयम, 1961 (1961 का 43) कᳱ धारा 139 कᳱ उपधारा (4ग) के ख᭛ड (छ) के 
ᮧावधानᲂ के अनुसार अपनी आयकर िववरणी दायर ᳰकया करेगा।  

 
3. इस अिधसूचना को िव᭜ तीय वषᭅ 2014-15 तक कᳱ अविध के िलए लागू ᳰकया गया माना जाएगा और यह 
िव᭜ तीय वषᭅ 2015-16, 2016-17, 2017-18 और 2018-19 के िलए भी लाग ूहोगी।   

[अिधसूचना सं.  69 /2016/फा .सं . 196/ 33 /2014 -आईटीए- I] 

दीपिशखा शमाᭅ, िनदशेक 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 11th August, 2016 
 

S. O. 2692(E).—In exercise of the powers conferred by clause (46) of section 10 of the Income-tax Act, 1961 
(43 of 1961), the Central Government hereby notifies for the purposes of the said clause, Haryana State Pollution Control 
Board, a body constituted by Government of Haryana, in respect of the following specified income arising to that Board, 
namely:- 
 

(a) grant from Central Government; 
(b) grant from State Government; and 
(c) consent fee for permission for setting up industry in the state of Haryana. 
 

2. This notification shall be effective subject to the conditions that Haryana State Pollution Control Board,-  

(a) shall not engage in any commercial activity; 
(b) activities and the nature of the specified income remain unchanged throughout the financial years; and 
(c) shall file return of income in accordance with the provision of clause (g) of sub-section (4C) section 

139 of the Income-tax Act, 1961. 
 
3. This notification shall be deemed to have been apply for the Financial Year 2014-15 and shall apply with 
respect to the Financial Years 2015-16, 2016-17, 2017-18 and 2018-19. 
 

[Notification No.  69/2016/F. No.196/33/2014-ITA-I] 
 

DEEPSHIKHA SHARMA, Director  
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